In The Central Administrative Tribunal
Jaipur Bench, Jaipur
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Date of Order Orders
£e9.2001 Mr.F.V.Calla - Ccunsel for applicant

Mr.S.S.Hasan - Counsel for respondents.

The counsel for the respondents submits that
the applicant has been promoted vide order dated
17.6.1997, thnerefire, this 0.A has bkecome infructuous
as nc cause of acticon survives. The counsel for the

applicant admits this position.
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